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OEKN9TED1th July1 1!8. 

SEEN the petiticn.ftard, 1€ arned counsel for 

the .ppliC ant and Learned 1ditional Standing Counsel 

Shrj Akhaya Mishra, on whom a cy of the petitiai hs 

been served. we feel from the pleadings in the O... 

and the s ubmi. si on s of the 1€ a med C oun se 1 s for both 

sides tat this O.A can be disposed of at the admission 

stage by issuing a Suitable directicri to the Departiren- I 

tal AuttOEitieS. 

The short facts of this Case, according to 

the s ubmir si 0n5 or a]. ly made by the 1E a med c cun se 1 

f or the petiti one r as als o the ave rments in ade in the 

0. A. are that for filling up of the pt of EDBPI 

Tala.junga,the Departmental Authorities issued 

public notice inviting applications and the petitioner I 

has submitted his application alongwith all necessary 

a cc ume nt s  w it hir* the 1 ast ci ate stipulated for rece ipt 
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of such application. Petitioner apprehends that the 

Departmental Authorities are not going to consider 

his candidature and the dccuirents subrnittedby him. 

In C On side rat ion of the ab ow, this Origin a]. 

Application isdispcsed of with a direction to the 

Fspcndents 1 and 2 that in case the prccess of 

selection for the pct of EDBPTalajUnga is not 

over by tolay, and in case the petiticner has 

submitted application within the time stipulated 

for receipt of sh application with all necessary 

ci oc une n ts in response to the pub 1 ic not ice ,the n1  

spüde nts I and 2 should c '.ns ide r the c andid ature 

of the applicants and the d ccuments submitted by 

him alongwith others, in aucordance with department.. 

al rules and instrutions. 

With the above directicns,the Original 

AppLication is diSpod of. No Costs. 

Nembe r(Julicial) 
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